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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL—ALLAHABAD BENCH

Aa 4 Contempt Petition Nos 130/95
O.ANo: 220 é? 1995
L‘\b/ Cthtay Lal .oonoocco-ccnc-0-....oooooo.o-oonoooo-ou...'AppliC'iﬂt
! Versus

s.saﬂ[ath & Others L 'o‘.co..o.c‘c.lotn--o-n--.o--.l.RBSpondents

1C,12.,199, Hon. Mr., Justice B.C.Ssksena, V.C.

Hon, Mr. s, Das Gypta, Nemher-A

It aprears, 0.A.No,220 of 1995 was disposged of
8t the admission stage finally with & direction that
—inquiry Proceedings be completed within a period of
4 months from the date, ®f a copy of order is furnished
to the respondents, provided the applicant co=operdes
and cives up the various pleas advanced by him Ris
represeniation dated 20.16.1994:“The appiicant hsas
filed a contempt petition No,13C of 1995, The
respondents filed & Misc. Applicaticn-No. 2972 /%5
indicating that the said O.A. was disposed of @3%86a6
finelly &t the admission stage without notice to the
respondents. The said averment is not disputed by tre
appdicant in the contempt petition. However, we racall
the order dated 2C,3.199 passed in 0.A.No,220 of 1995
and direct that the O.A.p0, 22C of 199 shall be listed

for admission on 19,12.199.,

Since the order passed in O.A.No,220 of 199 has
been recalled, the contempt petition does not survive
and 1is accordingly directed to be consigned to the
recerg.
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